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K .P .Ramaicrisrinan 
Motor Trolly Driver 
under the Sr. )iViSiondl 
Safety officer/Stores 
Southern Railway,Palghat 	 Applicant in 

By Advocate Mr. P. Sivan Piliai 	
O.A. 96/93 

vs. 

The Union of India through the 
Ger.erulManager.Southern Railway 
park Town P.O.,Madras-3 

The Sr. Divisional Safety Officer 
Southern. Railway,?ulghat Division 
Paighat 

The Sr. Divisional Personnel Officer 	Respo ndets 
Southern Railway, Paighat 

By Advocate Mr. T.P.M. Ibrahim Khan 

P. Ralnachandrin,Motor Trolly Driver 
Office of the Permanent Way Inspector(East) 
Southern Railway,?alg1t 	 . 	Applicant in O.A. 

162/93 
By Advocate mr. P. Sivan Pillai 

vs. 

1. The Union of India through the 
General Manager,Southern Railway 
Madras-3 

2, The Divisional personnel Officer 
Southern Ra iiway, Pal ghat 

3. The Sr. Divisional Engirter 
Southern Railway,Palghat 

The Assistant Engineer (East) 
Southern Railway,P1lght 

R. SriUiVaSafl,Motor Trolly 
Driver,c/o Permanent way inspector 

- Southern Railway,Erode 	 Respondents 

By Advocate Mr. T.P.M. Ibrahim than 

ORDER 

N. DMRMADAN 

Both these cases a0 heard together on consent 
account of 

of the parties onithe  fact that identical issueS are 

raised in these app1ictions. 

c 



In both these cases app.Licnts are working as Motor 

Trolly iriver on the basis of the promotion order Annexure Al 

order in both the cases. Subsequently, the impugned orders 

in both the cases were issued reverting the applicants to the 

lower scale. They are aggrieved by the reversion order and 

filed this application under section 19 of the Administrative 

Tribunal ',s Act on the ground that they are not the j uniormest 

to be reverted. 

Respondents have submitted that the reversion orders 

happened to be passed on account of the iuplementation of 

the directiQnof the Tribunal in O.A. 164/91 dated 15.7.92. 

and consqueneduction of 48t. They also contended that 

the proiticn orders were inadvertently passed; hence, the 

applications have nQ right to be continued in the proted 

.post. 

40. After hearing iearned co nsel on both sides, we are 

satisfied th t there is a real dispute about the seniority 

of persons in the cadre of TrollyDrivers and there is no 

seniority list, under these circumstances, the case can be 

decided 61y if prorseniority lIst of the cadre of Mtor 

Trolly Drivers with reference tø the sanctioned Strength of 

officers is finalised.and published. No seniority listor 

other relevant reCords to satisfy us aboit the ..correct 

position of the ppiicants in the cdre of Trolly privers 

are prvied. The case ot mistaken pronotion cannot  be 

accepted at this stage without further materols. 

50 	In this view of the matter, the appiication can  be 

disposed of directing the second respozient la both C3eS 

to fix the correct strength of the cadre of Motor Tro.Lly 

Dtivers and the seniority of the three jradeS of Motor 

ro11y Orivers in the cadreub1ish them So that the 

applicants may know the.jr position in the seniority list 

and file their. objedtions if necessary. The second respondent 
41, 
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cap effect the reversion only on the basis of the 

Senieity list after finding ai t the juniorinost officers. 

This shall be dQne within a period of three ronthsi:f:rom 

the date of receipt of the copy of this judgment.The 
kiflterl.m order n11 continue till then. 

Till the implementation of the above directions, 

the interim order passed in theSe cases will continue. 

There shall be no order as to Costs. 

(S. KAS IPAN iIAN) 
	

(N. AiANMAN) 
MEMBER (AINISTRATlvE) 

	
MEMBER(JUA)ICi L) 
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